" CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0. A/350/543/2020 | Date of Order: 12. 08 2020

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

Rina Saha, aged 50 years, W/o Shri Suvash Ranjan
Saha, Group ‘C’, Upper Division Clerk, Rural Health .
Unit and Training .Centre, All India Institute of
Hygiene and Public Heeﬂth, Ministry of Health and
Family Welfare, Singur, Hooghly- 712409. Mobile
No- 8240257605, 9433948078.

Resident of — 2E1/2, Uttarpara Housing Estate,
Bhadra Kali, 88-B, G. T. Road, Hoo_ghly- 712232,

e App'ii%ént.

versus-

" 1. Union of India through, The Director, All India
Institute of Hygiene and Public Health, Ministry of
Family Welfare, 110, Chita Ranjan Avenue,
Kolkata- 700073. :

...... . .Re‘spdndenf.

For The Applicant(s): Mr. T. R. Mohanty, Counsel
For The Respondent(s): Mr. B. B. Chattérjee, Counsel
ORDER(ORAL)

Per: Ms. Bidisha Banerjee, Member (J):

Heard Id. counsel for both sides. Records were perused.
2. This application has been preferred to seek the following relieféi
“8.1. To allow the present application. - -

8.2. To quash and set aside the impugned Major Penalty Charge
Sheet dated 03.02.2020 (Annexure A- 1) and all the consequences
thereof

8.3. To allow exemplary costs of the applicatioh; and

8.4. To issue any such and further order/directions this Hon’ble
Tr1buna1 deems fit and proper. in the facts and circumstances of the
case.’

3. At hearing, Ld. counsel for the applicant admits that the applicant -

is not a resident of Patna and that she obtained education certificate from



2

Bihar School Examination Board but the certificates are not fake and not

procured by fraudulent means.

4. Since respondents have alleged that the certiﬁca‘tes hav,é.' b;aen
obtained through fraudulent means whereas applican'p disputes the fact,
with consent of both the sides, the applicant is permitted torplacle the
original certificates before the Inquiry officer, who shall upon receipt of
the origingl certificates ascertain from the ABihar School Ex‘;:nination

Board their genuineness and based on such report shall pass appropriate

order within 3 months. Till such time and till further two weeks |

thereafter the Disciplinary Authority shall not pass any final o'rdgr in the

enquiry.
5. The present O.A stands dissted of. No’ éosts.

/ , . )
(Nandita Chatterjee) (Bidisha Banerjee) -

Member (A) Member (J)
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